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KARNATAKA LEGISLATIVE ASSEMBLY
SIXTEENTH LEGISLATIVE ASSEMBLY
SECOND SESSION

THE KARNATAKA MOTOR VEHICLES TAXATION (SECOND AMENDMENT)
BILL, 2023

(LA Bill No. 23 of 2023)

A Bill further to amend the Karnataka Motor Vehicles Taxation Act, 1957.

Whereas it is expedient further to amend the Karnataka Motor Vehicles Taxation Act,
1957 (Karnataka Act 35 of 1957) for the purpose hereinafter appearing:

Be it enacted by the Karnataka State Legislature in the seventy fourth year of the
Republic of India as follows:

1. Short title and commencement: (1) This Act may be called the Karnataka Motor
Vehicles Taxation (Second Amendment) Act, 2023.
(2) It shall come into force with effect from 01-01-2024.

2. Amendment of section 3.- In the Karnataka Motor Vehicles Taxation Act, 1957
(Karnataka Act 35 of 1957) (hereinafter referred to as the Principal Act), in section 3 in sub-
section (1), in the fifth proviso,-

(i) in clause (aa), for the figures and letters "5500 kgs", the figures and
letters "12,000 kgs" shall be substituted; and
(ii) in clause (d), for the words " fifteen", the words " ten" shall be
substituted.
3. Amendment of section 4.- In section 4 of the Principal Act, in sub-section (1),-

(i) in the fourth proviso, for the words "Rupees fifteen lakhs", the
words "Rupees ten lakhs" shall be substituted,;

(ii) in the fifth proviso for the figures and letters "3000 kgs" and "1st
day of April, 2007" the figures and letters "12,000 kgs" and letters
"1st day of January, 2024" shall be substituted respectively;

(iii)in sub-section (3), after the second proviso, the following shall be
inserted, namely:-

"Provided also that, in case of new vehicle registered or other State
goods vehicles migrating to this State having GVW exceeding
1500kgs but not exceeding 12000 kgs, tax levied shall be levied
under Part-A6.

Provided also that, in case of new vehicle registered or other State
motor cab vehicles migrating to this State tax shall be levied under
Part-A8."

4. Amendment of section 7.- In Section 7 of the Principal Act, in sub-section (3),
after the second proviso, the following shall be inserted, namely:-
"Provided further that the registered owner who has paid the tax in part under clause (i)
of third proviso of sub-section (3) of section 4 shall not be entitled for a refund of tax,
unless the tax is paid in full".

5. Amendment of Schedule:- In the Schedule to the Principal Act,-
(1) In Part-A:-
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In item 2 for figures, letter and words “invalid carriage”, the figures,

letter and words “invalid carriage/Adapted vehicle/ Divyangjan
(availing GST Concession)” shall be substituted;

In item 3, in sub-item (1), clause (c) after the figures and letters

"12,000 kgs", the words “already registered vehicles in the state”
shall be inserted;

“Already registered in the state” shall be inserted,;

shall be substituted; and

shall be substituted.

“PART AS
(See Section 3(1))
Lifetime Tax for Motor cars, Jeeps, Omni Buses and Private Service Vehicles.

In item 4, in sub-item (1), before the word "Vehicles", the words,
In item 8, clause (f), sub-item (i), for figures, "20" the figures, "100"
In item 8, clause (f), sub-item (ii), for figures, "80" the figures, "200"

(2) For Part A5 and the entries relating thereto, the following shall be substituted, namely:-

S1 No Class of vehicles Motor cars, Jeeps, [Motor cars, |[Motor cars, Motor cars, Motor cars,
Omni Buses and |[Jeeps, Omni |[Jeeps, Omni |Jeeps, Omni lJeeps, Omni
Private Service [Buses and |Buses and Buses and Buses and
Vehicles having |Private Service [Private Private Service [Private Service
floor area up to 5 [Vehicles Service [Vehicles having [Vehicles run on
Sq. Mtrs, cost of [having floor [Vehicles floor area up to [Electricity
which does not |area up to 5 |having floor |5 Sq. Mtrs, cost [having cost of
exceed Rs. 5 [Sq. Mtrs, cost [areaup to5 [of which the vehicle
Lakhs. of which [Sq. Mtrs, exceeds which exceeds
exceedsRs 5 |cost of Rs.20 Lakhs. Rs. 20 Lakhs
Lakhs but does |[which
not exceeding |exceeds Rsl0
Rs.10 [Lakhs but
Lakhs does not
exceeding
Rs20 Lakhs
1 2 3 4 5 6 7
At the time of Registration [13 % of cost of |14 % of the [17% of the [18% of the 10% of the
A |of New Vehicle the Vehicle cost of the [cost of the |cost of the cost of the
Vehicle Vehicle Vehicle Vehicle
If the vehicle is already [Percentage of the [Percentage |Percentage [Percentage |Percentage
registered and its age from [Life Time Tax Jof the Life |of the Life [of the Life |of the Life
B the month of Registration [levied under [Time Tax [Time Tax [Time Tax [Time Tax
is: Clause A levied under |levied levied under [levied under
Clause A under Clause A Clause A
Clause A
1 [Notmore than 2 years 93% 93% 93% 93% 93%
2 More than 2 Years but not 87% 87% 87% 87% 87%
more than 3 Years
3 More than 3 Years but not 81% 81% 81% 81% 81%
more than 4 Years
More than 4 Years but not o o o o o
4 more than 5 Years 75% 75% 75% 75% 75%
5 More than 5 Years but not 69% 69% 69% 69% 69%
more than 6 Years
6 More than 6 Years but not 64% 64% 64% 64% 64%
more than 7 Years
- More than 7 Years but not 599% 59% 59% 59% 59%
more than 8 Years
8 More than 8 Years but not 549 549% 549 549% 549%
more than 9 Years
9 More than 9 Years but not 49% 499% 49% 499% 499%

more than 10 Years




More than 10 Years but o o o o o
10 [0t more than 11 Years 45% 45% 45% 45% 45%
11 [More than 11 Years but 41% 41% 41% 41% 41%
not more than 12 Years
12 More than 12 Years but 379% 37% 379% 379% 37%
not more than 13 Years
13 More than 13 Years but 33% 339% 33% 33% 33%
not more than 14 Years
14 More than 14 Years but 29% 29% 29% 29% 29%
not more than 15 Years
15 [More than 15 years 25% 25% 25% 25% 25%
(3) For Part A6 and the entries relating thereto, the following shall be substituted,
namely:-

“PART A6
(See Section 3(1))
Life time tax for goods vehicles having gross vehicle weight exceeding 1,500 Kgs. But

not exceeding 12,000 Kgs. In weight laden, whether used for hire or reward or not.

Item | Class of Vehicles Goods Goods Goods Goods Goods Goods
No. vehicle vehicle vehicles vehicles vehicles vehicles
having having having having having [|having gross
gross gross gross gross gross vehicle
vehicle vehicle vehicle vehicle vehicle weight
weight weight weight weight weight exceeding
exceeding | exceeding | exceeding | exceeding | exceeding | 9,500Kgs.
1500 Kgs. | 2000Kgs. | 3,000Kgs. | 5,500Kgs. | 7,500Kgs. and not
and not and not and not and not and not exceeding
exceeding | exceeding | exceeding | exceeding | exceeding | 12,000Kgs.
2000 Kgs. | 3000Kgs. | 5,500Kgs. | 7,500Kgs. [ 9,500Kgs.
1 2 3 4 S 6 7 8
A At the time off 20,000 30,000 40,000 60,000 80,000 1,00,000
Registration of]
New Vehicle
B If the vehicle is[Percentage [Percentage [Percentage [Percentage |Percentage [Percentage
already registeredlof the Lifefof the LifeJof the LifeJof the Lifelof the Life [|of the Life]
and its age from|Time Tax [Time Tax [Time Tax [Time  Tax [Time Tax [Time Tax
the month offlevied underflevied underflevied under|levied underflevied levied under]
Registration is: |Clause A |Clause A  [Clause A Clause A under Clause A
Clause A
1 Pot more than 2 g3y, 93% 93% 93% 93% 93%
2 More than 2
Years  but nofl g0, 87% 87% 87% 87% 87%
more than 3
Years
3 More than 3
Years but not
81% 81% 81% 81% 81% 81%
more than 4
Years
4 More than 4
Years  but mnoff ;5 75% 75% 75% 75% 75%
more than 5
Years
5 More than 5
Years but not
more than 6 69% 69% 69% 69% 69% 69%
Years




6 More than 6
‘rfcf‘rf Bljn n‘;t 64% 64% 64% 64% 64% 64%
Years

7 More than 7
;f;r: ];’k‘f:m n"g 59% 59% 59% 59% 59% 59%
Years

8 More than 8
;f;r: ];’k‘f:m n°9t 54% 54% 54% 54% 54% 54%
Years

o More than 9
‘rif:rf tlili; nlog 49% 49% 49% 49% 49% 49%
Years

10 More than 10
‘rif:rf t];’l‘:n nlolt 45% 45% 45% 45% 45% 45%
Years

11 More than 11
‘rif:rf é’litn n1°2t 41% 41% 41% 41% 41% 41%
Years

12 More than 12
;f;r: t];l:;l nlost 37% 37% 37% 37% 37% 37%
Years

13 More than 13
‘rfcf‘rf t];’l‘;; nlodf 33% 33% 33% 33% 33% 33%
Years

14 More than 14
;f;r: t];l:;l nf’; 20% 29% 29% 29% 20% 29%
Years

15 Ng;rrz than 15| 550, 25% 25% 25% 25% 25%
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(4) For Part A8 and the entries relating thereto, the following shall be substituted,

namely:-

“PART A8
(See section 3(1))

Lifetime Tax for Motor Cabs other than those registered out- side the State and
covered with the permit issued under sub-section (9) of Section 88 of the Motor
Vehicle Act 1988(Central Act 59 of 1988).

S1 No Class of vehicles Cost of the vehicle which Cost of the vehicle
exceeds Rs. 10 Lakhs | which exceeds
but does not exceeding Rs. 15 Rs. 15 Lakhs
Lakhs

A |At the time of [9% of the cost of the vehicle 15% of the cost of the
Registration of New vehicle
Vehicles

B |If the vehicle is already |Percentage of the Life Time Tax |Percentage of the Life
registered and its age levied under Clause A Time Tax levied under
from the month of Clause A
Registration is:

1 |Not more than 2 years 93% 93%




2 |not more than 3 Years 87% 87%
3 |not more than 4 Years - 81% 81%
4 Xocztrfn(:lea{lh:n ge?;zr: ot 75% 75%
5_|not more than 6 Years 69% 69%
6 |not more than 7 Years 647% 64%
7 Xocztrfn(:lea{lh:n ze?;zr: ot 59% 59%
8 Xocztrfn(:lea{lhfn ge?;aslr: o 54% 54%
 |not more than 10 Years 49% 49%
10 |t more than 11 Years 45% 45%
11 |t more than 15 Years | 4% 41%
12 |} nore than 1 Years 37% 37%
13 |t more than 14 Vears 33% 33%
4 |t more than 15 Years | 29% 20%
15 |More than 15 years 25% 25%
el ;5_) For Part C5 and the entries relating thereto, the following shall be substituted,

“PART C5
(See Section 7(3))

Refund table for goods vehicles having gross vehicle weight exceeding 1,500
Kgs. But not exceeding 12,000 Kgs. in respect of which lifetime tax is paid under Part

A6
Sl. No. |If after the registration removal of|Percentage of Life Time
vehicles or cancellation of Registration of | Tax paid to be refunded
vehicle taken place.

1 Within a year 93%
2 After 1 year but within 2 years 87%
3 After 2 year but within 3 years 81%
4 After 3 year but within 4 years 75%
5 After 4 year but within S years 69%
6 After 5 year but within 6 years 64%
7 After 6 year but within 7 years 59%
8 After 7 year but within 8 years 54%
9 After 8 year but within 9 years 49%
10 After 9 year but within 10 years 45%
11 After 10 year but within 11 years 41%
12 After 11 year but within 12 years 37%
13 After 12 year but within 13 years 33%
14 After 13 year but within 14 years 29%
15 After 14 year but within 15 years 25%
16 After 15 years Nil

2
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(6) For Part C7 and the entries relating thereto, the following shall be substituted,

namely:-
“PART C7
(See section 7(3))
Refund Table for Motor Cab cost of which exceeds Rs 10 Lakhs
S1.No. If after the registration removal of [Percentage of Life Time
vehicles or cancellation of Registration of [Tax paid to be refunded
vehicle taken place.
1 Within a year 93%
2 After 1 year but within 2 years 87%
3 After 2 year but within 3 years 81%
4 After 3 year but within 4 years 75%
5 After 4 year but within 5 years 69%
6 After S year but within 6 years 64%
7 After 6 year but within 7 years 59%
8 After 7 year but within 8 years 54%
9 After 8 year but within 9 years 49%
10 After 9 year but within 10 years 45%
11 After 10 year but within 11 years 41%
12 After 11 year but within 12 years 37%
13 After 12 year but within 13 years 33%
14 After 13 year but within 14 years 29%
15 After 14 year but within 15 years 25%
16 After 15 years Nil

(Karnataka Act 31 of 2023) is hereby repealed.

2

6. Repeal.- The Karnataka Motor Vehicles Taxation (Amendment) Act, 2023

7. Power to remove difficulty.- (1) If any difficulty arises in giving effect to the

provisions of the Karnataka Motor Vehicles Taxation (Second Amendment) Act, 2023 the
State Government may, by notification in the Official Gazette, make such provisions as may
appear to it to be necessary or expedient for purpose of removing the difficulty:

Provided that, no such order shall be made after the expiry of a period of two years
from the date of commencement of the Karnataka Motor Vehicles Taxation (Second
Amendment) Act, 2023.

(2) Every order made under sub-section (1), shall as soon as after it is made, be laid
before the State Legislature.
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STATEMENT OF OBJECTS AND REASONS

It is considered necessary to,-

(i) amend the Karnataka Motor Vehicles Taxation Act, 1957 (Karnataka Act
35 of 1957) to give effect to the amendment made by the Government of
India in the Motor Vehicles (Amendment) Act, 2019
(Central Act 32 of 2019) by defining "Adapted Vehicle” and to make
collection of tax; and

(ii) repeal the Karnataka Motor Vehicles Taxation (Amendment) Act, 2023
(Karnataka Act 31 of 2023) as the said Act was not brought into force.

Hence, the Bill.
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FINANCIAL MEMORANDUM

There is no extra expenditure by the proposed legislative measure.

However, it is expected that 5,600 Goods vehicles, 50,165 School and other
Educational Institution owned vehicles, 4,000 Motor cab vehicles and 2088 Electic vehicles
are in the State. From all these four category estimated financial revenue of new

registration vehicles by the proposed Legislative measure is about Rs. 234.34 Crores.

RAMALINGA REDDY
Minister for Transport and Muzrai

M.K. VISHALAKSHI
Secretary
Karnataka Legislative Assembly
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ANNEXURE
Extract of the Karnataka Motor Vehicle Taxation Act, 1957

(Karnataka Act No. 35 of 1957)
XXX XXX XXX

3. Levy of tax.- (1) A tax at the rates specified in Part A of the Schedule shall be
levied on all motor vehicles suitable for use on roads :

Provided that in the case of a motor cycle (including motor scooter and cycle with
attachment for propelling the same by mechanical power) other than those owned by
Central Government employees or Defence Personnel or employees of public sector
undertakings owned by Government of India including nationalised bankséwhich are
brought with them to the State of Karnataka on transfer for which lifetime tax, or tax
quarterly or annually, as the case may be, has already been paid in other states or union
territories the tax shall be levied at the rates specified in part Alof the schedule:

Provided further that in the case of tractors, trailers and power tiller trailers,—

(@) owned by agriculturists and whose main source of income is from agriculture;

(b) owned by agricultural co-operative societies including Vyavasaya Seva Sahakari
Sangha Niyamitha, Raitha Seva Sahakari Sangha Niyamitha, Sericulture-cum-
Farmers Co-operative Societies, Large Sized Co-operative Societies, Co-operative
Agricultural Banks, Small sized Co-operative Societies, Agricultural Credit Societies,
Multipurpose Co-operative Credit Societies, Doddapramanada Prathamika Patthina
Sahakari Sangha, Primary Co-operative Agriculture and Rural Development Bank
and Services Co-operative Societies; and

() not falling under clauses (a) and (b) above but used exclusively for carrying out such
agricultural operations as may be prescribed,the tax shall be levied at the rates
specified in Part- A2of the schedule:

Provided also that in case of Vintage-car and Classic car, the tax shall be levied at
the rates specified in Part A3of the schedule:

Provided also that:—

a) In case of three wheelers including autorickshaws used for transportation of goods
not exceeding 1500 kgs.in weight laden and vehicles permitted to carry three passengers
(excluding driver) either used for hire or reward or not, the tax shall be levied at the rates
specified in Part ‘A4’ of the schedule.

(aa) In case of goods vehicles having gross vehicle weight exceeding 1,500 kgs but not
exceeding 5500 Kgs in weight laden, whether used for hire or reward or not, tax shall be
levied at the rates specified in Part A6 of the Schedule

(b) in case of motor cars including jeeps (other than those owned by companies.
Central Government employees or defence personnel or employees of public sector
undertakings owned by Government of India including nationalised bankswhich are
brought with them to the State of Karnataka on transfer for which lifetime tax, or tax
quarterly or annually, as the case may be, has already been paid in other states or union
territories and omni buses and private service vehicles having floor area not exceeding five
square meters, tax shall be levied at the rates specified in part A5 of the Schedule.

Explanation-1.—A motor vehicle of which the certificate of registration is current
shall, for the purposes of this Act, be deemed to be a vehicle suitable for use on roads.

Explanation-2.- In respect of motor vehicles registered outside the State of Karnataka
and which are in the State for a period exceeding thirty days, notwithstanding anything
contained in the provisions of the Motor Vehicles Act, 1988 (Central Act 59 of 1988), and in
any order or direction contained in any judgment or order of any Court, tax shall be levied
as specified in Parts Al, A2, A4, A5, A6, A7 and A8 as the case may be;

Note.—For the purpose of the above Explanation the certificate of registration shall,
notwithstanding anything contained in section 38 of the Motor Vehicles Act, 1939, be
deemed to be current even if the certificate of fitness is not effective provided such
certificate of fitness has not been cancelled.
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(c) In case of Construction Equipment Vehicles (as defined in clause(ca) of rule 2 of
the Central Motor Vehicle Rules, 1989) and vehicles fitted with air compressor and
generators tax shall be levied at the rate specified in Part A-7 of the Schedule.

(d) in the case of Motor Cabs the cost of which exceeds Rupees fifteen lakhs, other
than those registered outside the State and covered with a permit issued under sub-section
(9) of section 88 of the Motor Vehicles Act, 1988 (Central Act 59 of 1988) tax shall be levied
at the rates specified in Part-A8 of the schedule.

(e) In case of Combined Harvester Vehicles (as defined in clause (cb) of rule 2 of the
Central Motor Vehicles Rules, 1989) tax shall be levied at the rates specified in Part-A9 of
the Schedule.

XXX XXX XXX

4. Payment of tax.- (1) The tax levied under section 3 shall be paid in advance by
the registered owner or person having possession or control of the motor vehicle, for a
quarter, half-year or year, at his choice, within a month from the commencement of such
quarter, half-year, or year as the case may be:

Provided that the tax in respect of vehicle to be paid quarterly amounting to Rupees
thirty thousand and above may be paid monthly on prorata basis before the expiry of
validity of tax and subject to such condition as may be specified by the Government from
time to time.

Provided further that the tax in respect of vehicles specified in item 1 and 14(2) of
Part A of the Schedule shall be paid annually subject to such conditions as may be
specified by the Government from time to time:

Provided also that notwithstanding anything in this sub-section such tax may be paid
in advance in a lumpsum by such owner or person at his choice, for a period of five years
or ten years within fifteen days from the commencement of the first year of such period of
five years or ten years:

Provided also that in case of three wheelers including auto rickshaws used for
transportation of goods not exceeding 1500 kgs. in weight laden and vehicles permitted to
carry three passengers (excluding driver) either for hire or reward or not, motor cycle
(including motor scooter and cycle with attachment for propelling the same by mechanical
power) and motor cars including jeeps, (other than those owned by the Central Government
Employees, Defence personnel or employees of public sector undertakings owned by
Government of India including nationalised banks which are brought with them to the
State of Karnataka on transfer for which lifetime tax, or tax quarterly or annually, as the
case may be, has already been paid in other states or Union territories, omni buses and
private service vehicles having floor area not exceeding five square meters and motor cabs
the cost of which exceeds Rupees fifteen lakhs specified in the fourth proviso to sub-section
(1) of section 3 in respect of which tax is already paid prior to the first day of April, 1997 or
prior to the date of commencement of the Karnataka Motor Vehicles Taxation (Second
Amendment) Act, 2011 as the case may be, the tax specified in the first proviso or in the
fourth proviso to sub-section (1) of section 3 as the case may be shall be levied after the
expiry of the period for which tax is paid under sub-section (1) and the tax shall be paid
within one month from the date of expiry of the said period.

Provided further that in case of goods vehicles having gross vehicle weight exceeding
1,500 kgs but not exceeding 3000 kgs in weight laden, in respect of which tax is already
paid prior to 1st day of April, 2007, the tax specified in clause (aa) to the fourth proviso to
sub-section (1) of Section 3, shall be levied after the expiry of the period for which the tax is
paid under sub-section (1) and such tax shall be paid within one month from the date of
commencement of the Karnataka Motor Vehicles Taxation (Amendment) Act, 2007.

Provided further that in case of Vintage car and Classic car specified in third proviso
to sub-section (1) of Section 3, in respect of which tax is already paid prior to 1st day of
April, 1991, the tax specified in the third proviso to sub-section (1) of Section 3 shall be
levied after the expiry of the period for which the tax is paid under sub-section (1) and such
tax shall be paid within one month from the date of expiry of the said period.

Explanation.—The tax for half-year shall be double the tax for a quarter and the tax
for a year shall be four times the tax for a quarter.
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(2) In case of half-yearly and annual payments, or payments for the period of five
years or ten years such rebate in respect of the tax as may be prescribed shall be granted.

(3) Notwithstanding anything contained in the preceding sub-sections, the tax levied
under the provisos to sub-section (1) of section 3, shall be paid in advance in a lumpsum
by the registered owner or person having possession or control of the motor vehicle and the
tax so paid shall be for the life time of the vehicle:

Provided that the motor cycle in respect of which the tax is already paid under sub-
section (1) of section 3 prior to the first day of April, 1986, tax specified under the first
proviso to sub-section (1) of section 3 shall be levied after the expiry of the period for which
the tax paid under sub-section (1) and such tax shall be paid within one month from the
date of expiry of the said period.

Provided further that in the case of tractors, trailers and power tiller trailers
specified in the second proviso to sub-section (1) of section 3, in respect of which the tax is
already paid under that sub-section prior to the first day of April, 1990, the tax specified
under the second proviso to sub-section (1) of section 3 shall be levied after the expiry of
the period for which the tax is paid under sub-section (1) and such tax shall be paid within
one month from the date of expiry of the said period.

(4) Whenever there is a revision of tax, the difference of tax for the month or part
thereof shall be paid at the rate of 1/3rd of the quarterly tax, or 1/12th of the annual tax
payable on or before the last date fixed under sub-section (1) for payment of tax for the next
quarter, or the year as the case may be.

XXX XXX XXX

7. Refund of tax.- (1) Where a tax on any motor vehicle has been paid for any period
and it is proved to the satisfaction of the prescribed authority that the vehicle has not been
used during the whole of that period, or a continuous part thereof, not being less than one
calendar month, a refund shall be made of such portion of the tax and subject to such
conditions as may be prescribed.

(2) When a motor vehicle in respect of which the tax has been paid is altered in such
manner as to cause it to become a vehicle in respect of which the tax is leviable at a lower
rate, the person who has paid such tax shall be entitled on the production of a certificate
signed by a registering authority stating that the vehicle had been so altered to a refund of
a sum equal to the difference between the amount which would be refundable to him in
accordance with the provisions of sub-section (1), on the surrender of the taxation card and
the amount of the tax leviable on such vehicle at the lower rate.

(3) Notwithstanding anything contained in sub-sections (1) and (2), where tax has
been paid under sub-section (3) of section 4, the registered owner who has paid such tax
shall be entitled to a refund of tax at the rate specified in Part C, Part CC, Part C1, Part
C2, Part C3, Part C4 and Part C5 Part C6, Part C7 and Part C8 as the case may be of the
schedule in the case of,—

(i) removal of the vehicle to any other State on transfer of ownership or change of
address; or

(ii) cancellation of registration of vehicle on account of scrapping of such vehicle due
to accidents or other causes:

Provided that in the case of removal of vehicle outside the State of Karnataka on
transfer of ownership or on change of address the refund of tax will be considered only after
receipt of proof for having effected the transfer of ownership or change of address.

Provided further that the registered owner who has paid the tax in part under clause
(i) of third proviso of sub-section (3) of section 4 shall not be entitled for a refund of tax,
unless the tax is paid in full.

(4) Where a tax on any motor vehicle is paid in excess of the tax payable, the excess
payment of tax so made may be adjusted towards any of the subsequent periods in respect
of which the tax is due.

(5) Notwithstanding anything contained in this Act and the Rules made thereunder,
no refund of tax shall be allowed in respect of vehicles classified as Vintage or Classic cars
where the tax is paid for the life time of the vehicle as per sub-section (1) of Section 3 of the
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Act, either on removal of the vehicle to any other State on transfer of ownership or on
change of address or on the cancellation of registration.

(6) Notwithstanding any order or direction contained in any judgment, decree or order

of any Court, Tribunal or other authority, no refund of tax shall be allowed in respect of
Motor Vehicles on which tax is levied or deemed to have been levied and collected under the
fifth proviso to section 3 of the principal Act before the commencement of the Karnataka
Motor Vehicles Taxation (Second Amendment) Act, 2007.

surcharge payable under sections 3A and 3B.

XXX XXX XXX
SCHEDULE
PART A
(See Section 3(1))

Explanation.—For the purpose of this section tax includes surcharge and additional

Item Class of Vehicles Quarterly Tax for
No. Vehicles fitted with
pneumatic
1 2 3
Rs. Ps
1 Motor Cycles (including Motor Scooters and Cycles with
attachment of propelling the same by mechanical power)
owned by Central Government Employees or Defence
Personnel or employees of public sector undertakings
owned by Government of India including nationalised
banks which are brought with them to the State of
Karnataka on transfer for which lifetime tax, or tax 125.00
quarterly or annually, as the case may be, has already been
paid in other states or union territories
2 Invalid carriages 10.00
3 Goods Vehicles including mobile canteen, mobile library
van, mobile workshop, mobile clinic, XRay van, Cash van
(1) Vehicles in weight laden:-
(a) XXX
(b) XXX
(c) Exceeding 5500 kgs. 1800-00
but not exceeding 12000 kgs.
(d) Exceeding 12000 kgs.
but not exceeding 15000 kgs. 2200-00
(e) Exceeding 15000 kgs
2200-00"

(2) Additional tax payable in respect of goods vehicles
specified in paragraph (1) used for drawing trailers for
each trailer in weight laden,—

for every 1000 Kgs. or part thereof —
Provided that, two or more goods vehicles shall not

be chargeable under this item in respect of the same
trailer.

plus Rs. 75-00 for
every 250 kgs or part
thereof in excess of
15000 Kgs

Rs. 100-00

XXX XXX XXX
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4 Motor Vehicles other than those mentioned in item 5, 6, 7,
8 and 9 plying for hire and used for Transport of
passengers.
(1) Vehicles permitted to carry excluding driver),—
XXX XXX XXX
8 Omni buses and private service vehicles:—
(@) xxx
(b) Having floor area exceeding 5 square metres, but not 800.00
exceeding 6 square metres, for every square metre
(c) Having floor area exceeding 6 square metres but not 850.00
exceeding 9 square metres, for every square metre
(d) Having floor area exceeding 9 square metres but not 950.00
exceeding 12 square metres, for every square metre
(e) Having floor area exceeding 12 square metres, for 1100.00
every square metre
(f) (i) Owned by schools and exclusively used for
conveyance of school children and staff of such 20.00
schools, for every square metre of floor area
(i) Owned by other Educational Institutions and 80.00
exclusively used for conveyance of students and
staff of such institutions, for every square metre
of floor area 200.00
(iij Owned by the Driving Training Schools, and
exclusively used for Driving Training, for every 150.00
square metre of floor area.
(ivy Omni buses owned by religious or charitable
institutions for imparting moral, spiritual
education or used for charitable purpose, and
registered and recognised as such by
Endowment Commissioner or Charity
Commissioner or approved by the Government
of Karnataka, for every square metre of floor
area.
XXX XXX XXX
Part A5
{See Section 3(1)}
Lifetime Tax for Motor cars, Jeeps, Omni Buses and Private Service Vehicles.
Motor cars,
Motor cars, Motor cars, Motor cars, Jeeps, Omni
Jeeps, Omni Jeeps, Omni Jeeps, Omni Buses and
Buses and Buses and Buses and Private
Private Private Service | Private Service Service
Service Vehicles having | Vehicles having Vehicles Motor cars
S1 . Vehicles floor area up to | floor area up to | having floor ?
No Class of vehicles having floor 5 Sq. Mtrs, cost | 5 Sq. Mtrs, cost | areaup to 5 v;ln S runon
area up to 5 of which of which Sq. Mtrs, ectricity.
Sq. Mtrs, cost exceeds Rs 5 exceeds Rs10 cost of
of which does | Lakhs but does | Lakhs but does which
not exceed not exceed ing | not exceed ing exceed
Rs. 5 Lakhs. Rs.10 Lakh Rs 20 Lakhs Rs. 20
Lakhs
1 2 3 4 5 6 7
At the time of 13% of 14 % of the 17% of the 18% of the | 4% of the
A | Registration of New cost of the cost of the cost of the cost of the | cost of the
Vehicle Vehicle Vehicle Vehicle Vehicle Vehicle
If the vehicle is already | Percentage Percentage of | Percentage of | Percentag | Percentag
registered and its age of the Life the Life Time | the Life Time | e of the e of the
B from the month of Time Tax Tax levied Tax levied Life Time Life Time
Registration is: levied under | under Clause | under Tax levied | Tax levied
Clause A A Clause A under under
Clause A Clause A
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Not more than 2 years

93%

93%

93%

93%

93%

More than 2 Years but
not more than 3 Years

87%

87%

87%

87%

87%

More than 3 Years but
not more than 4 Years

81%

81%

81%

81%

81%

More than 4 Years but
not more than 5 Years

75%

75%

75%

75%

75%

More than 5 Years but
not more than 6 Years

69%

69%

69%

69%

69%

More than 6 Years but
not more than 7 Years

64%

64%

64%

64%

64%

More than 7 Years but
not more than 8 Years

59%

59%

59%

59%

59%

More than 8 Years but
not more than 9 Years

54%

54%

54%

54%

54%

More than 9 Years but
not more than 10
Years

49%

49%

49%

49%

49%

10

More than 10 Years
but not more than 11
Years

45%

45%

45%

45%

45%

11

More than 11 Years
but not more than 12
Years

41%

41%

41%

41%

41%

12

More than 12 Years
but not more than 13
Years

37%

37%

37%

37%

37%

13

More than 13 Years
but not more than 14
Years

33%

33%

33%

33%

33%

14

More than 14 Years
but not more than 15
Years

29%

29%

29%

29%

29%

15

More than 15 years

25%

25%

25%

25%

25%

excise duty, surcharge or cess, Goods and Services Tax etc., as payable in the State of

Notes:
1. In respect of vehicles for which life time tax was due prior to the 1st day of April

3 .Cost of the vehicle in relation to a motor vehicle means —

Karnataka whichever is higher; and

as endorsed in the Bill of Entry or such other document and assessed as such under the
Customs Act. 1962, together with the Customs Duty levied, freight charges incurred and
other taxes levied thereupon including additional duty/penalty levied if any, by the

(b) In respect of an imported motor vehicle, irrespective of its place of manufacture, the
total cost incurred in importing the vehicle , that is to say, the value of the motor vehicle

Customs Department or any other Department.

XXX

XXX XXX

2010, but has not been paid ,such tax shall be collected at the rates prevailing prior to
such day along with the penalty due ,if

2. Purchase Invoice shall be produced in respect of vehicles which are registered on or
after 1st day of April 2007.

(@) In respect of a vehicle manufactured in India, cost of the vehicle as per the purchase
invoice issued either by the manufacturer or by the dealer of the vehicle including the
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PART A6
(See Section 3(1))

Life time tax for goods vehicles having gross vehicle weight exceeding 1,500 Kgs. But
not exceeding 5,500 Kgs. In weight laden, whether used for hire or reward or not.

Item Class of Vehicles Goods vehicle Goods vehicle Goods
No. having gross having gross vehicles
vehicle weight vehicle weight having gross
exceeding 1500 exceeding vehicle
Kgs. And not 2000Kgs. And weight
exceeding 2000 not exceeding exceeding
Kgs. Rs. 3000Kgs.Rs. 3,000Kgs.
And not
exceeding
5,500Kgs.Rs.
1 2 3 4 5
A At the time of Registration of 10,000 15,000 20,000
New Vehicle
B If the vehicle is already
registered and its age from
the month of Registration is:
1 Not more than 2 years 9,300 13,950 18,600
2 More than 2 Years but not 8,700 13,050 17,400
more than 3 Years
3 More than 3 Years but not 8,100 12,150 16,200
more than 4 Years
4 More than 4 Years but not 7,500 11,250 15,000
more than 5 Years
5 More than 5 Years but not 6,900 10,350 13,800
more than 6 Years
6 More than 6 Years but not 6,400 9,600 12,800
more than 7 Years
7 More than 7 Years but not 5,900 8,850 11,800
more than 8 Years
8 More than 8 Years but not 5,400 8,100 10,800
more than 9 Years
9 More than 9 Years but not 4,900 7,350 9,800
more than 10 Years
10 More than 10 Years but not 4,500 6,750 9,000
more than 11 Years
11 More than 11 Years but not 4,100 6,150 8,200
more than 12 Years
12 More than 12 Years but not 3,700 5,550 7,400
more than 13 Years
13 More than 13 Years but not 3,300 4,950 6,600
more than 14 Years
14 More than 14 Years but not 2,900 4,350 5,800
more than 15 Years
15 More than 15 years 2,500 3,750 5,000
Notes:

1. In respect of vehicles for which tax was due prior to the 1st day of April, 2010, but
has not been paid, such tax shall be collected at the rates prevailing prior to such day
along with the penalty due, if any.

XXX

XXX XXX
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Part-A8
(See Section 3 (1))
Lifetime Tax for Motor Cabs the cost of which exceeds Rupees fifteen lakhs other
than those registered outside the State and covered with a permit issued under sub-
section (9) of section 88 of the Motor Vehicles Act, 1988 (Central Act 59 of 1988)

Sl. No. Class of vehicles Percentage of tax
levied
A. At the time of Registration of New Vehicles. 15 percent of the
cost of the vehicle
B If the vehicle is already registered and its age | Percentage of the life
from the month of Registration is : time tax levied under
Clause A
1 Not more than 2 years 93%
2 More than 2 years but not more than 3 years 87%
3 More than 3 years but not more than 4 years 81%
4 More than 4 years but not more than 5 years 75%
5 More than 5 years but not more than 6 years 69%
6 More than 6 years but not more than 7 years 64%
7 More than 7 years but not more than 8 years 59%
8 More than 8 years but not more than 9 years 54%
9 More than 9 years but not more than 10 years 49%
10 More than 10 years but not more than 11 years 45%
11 More than 11 years but not more than 12 years 41%
12 More than 12 years but not more than 13 years 37%
13 More than 13 years but not more than 14 years 33%
14 More than 14 years but not more than 15 years 29%
15 More than 15 years 25%
Notes :

1. In respect of vehicles for which tax was due prior to the 1st day of April 2012, but
has not been paid, such tax shall be collected at the rates prevailing prior to such
day along with the penalty due, if any.

2. Cost of the vehicle in relation to a motor vehicle means; —

(a) In respect of a vehicle manufactured in India, cost of the vehicle as per the
purchase invoice issued either by the manufacturer or by the dealer of the
vehicle including the excise duty, xxx , surcharge or cess Goods and
Services Tax etc., as payable in the State of Karnataka whichever is higher;
and

(b) In respect of an imported motor vehicle, irrespective of its place of
manufacture, the total cost incurred in importing the vehicle, that is to
say, the value of the motor vehicle as endorsed in the Bill of Entry or such
other document and assessed as such under the Customs Act 1962,
together with the Customs Duty levied, freight charges incurred and other
taxes levied thereupon including additional duty/penalty levied if any, by
the Customs Department or any other Department.

XXX XXX XXX
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PART C5

(See Section 7(3))
Refund table for goods vehicles having gross vehicle weight exceeding 1,500 Kgs but
not exceeding 5,500 Kgs in respect of which life time tax is paid under Part A6 on or after

01-04-2007.
Percentage of Life Time Tax paid to be refunded
SL. | If after the registration removal | Goods Goods vehicle | Goods
No. of vehicles or cancellation of Vehicle having gross | vehicle
Registration of vehicle taken having gross | vehicle weight | having gross
place. vehicle exceeding 2000 | vehicle
weight kgs and not | weight
exceeding exceeding 3000 | exceeding
1500 Kgs and | kgs Rs. 3000 kgs and
not not
exceeding exceeding
2000 Kgs Rs. 5500 kgs Rs.
1 2 3 4 5
1 Within a year 9300.00 13950.00 18600.00
2 After 1 year but within 2 years 8700.00 13050.00 17400.00
3 After 2 year but within 3 years 8100.00 12150.00 16200.00
4 After 3 year but within 4 years 7500.00 11250.00 15000.00
S After 4 year but within 5 years 6900.00 10350.00 13800.00
6 After 5 year but within 6 years 6400.00 9600.00 12800.00
7 After 6 year but within 7 years 5900.00 8850.00 11800.00
8 After 7 year but within 8 years 5400.00 8100.00 10800.00
9 After 8 year but within 9 years 4900.00 7350.00 9800.00
10 | After 9 year but within 10 years 4500.00 6750.00 9000.00
11 | After 10 year but within 11 years 4100.00 6150.00 8200.00
12 | After 11 year but within 12 years 3700.00 5550.00 7400.00
13 | After 12 year but within 13 years 3300.00 4950.00 6600.00
14 | After 13 year but within 14 years 2900.00 4350.00 5800.00
15 | After 14 year but within 15 years 2500.00 3750.00 5000.00
16 | After 15 years Nil Nil Nil

XXX

XXX XXX
Part - C7

(See Section 7 (3))

Refund table for Motor Cabs cost of which exceeds Rupees fifteen lakhs

Sl Class of vehicles Percentage of tax paid
No.

1 Within a year 93%

2 After 1 year but within 2 years 87%

3 After 2 year but within 3 years 81%
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4 After 3 year but within 4 years 75%
5 After 4 year but within 5 years 69%
6 After 5 year but within 6 years 64%
7 After 6 year but within 7 years 59%
8 After 7 year but within 8 years 54%
9 After 8 year but within 9 years 49%
10 | After 9 year but within 10 years 45%
11 After 10 year but within 11 years 41%
12 After 11 year but within 12 years 37%
13 | After 12 year but within 13 years 33%
14 After 13 year but within 14 years 29%
15 After 14 year but within 15 years 25%
16 After 15 years Nil

XXX

XXX XXX
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